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IA 416 of 2019 in C.P.(iB) No. 22/NCLT/AHM/2018

Coram: HON'BLE Ms. MANORAMA KUMARI, MEMBER JUDICIAL
HON'BLE Mr. CHOCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH

OF THE NATIONAL COMPANY LAW TRIBUNAL ON 17.12.2019 -
Name.of the Company: Dena Bank
Vs

Bhagya Diamond Jewellery Pvt Ltd

Section of the Companies Act: Section 12A of the Insolvency and Bapkruptcy Code:
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ORDER
The parties are represented through learned counsels.

The Apphcant has filed an application under Section 12 A of the IB Code which was
allowed on 09.08.2019, however, the matter was pending for deposit of amount.

The Applicant has deposited an amount of Rs.1 lakh to the National Defence Welfare
Fund and to that effect he has also filed proof of deposit

Accordingly, the instant application i.e. CP (IB) 22/2018 dismissed as withdrawn
alongwith IA 416/19 MorDLobiare Clracl fo Poue. goeints IR-P G a(zgcﬁtfut
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HOCKALINGAM THIRUNAVUKKARASYU MANORAMA KUMARI

MEMBER TECHNICAL .. MEMBER JUDICIAL
ed this the 17th day of December, 2019 L
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